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.Applicant(s) Shry Anil CheGope 1

Respondent(s)’ U.Qel & Orse T

Advocate for Applicant(s) MFeA«Desgupta, Mr.S.Chakraborty, Mr.3c.Bhuyan
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Notes of the Registty Date Order of the Tribunal
5.4.02 Heard learned counsal for the
r ' : parties,
3 “G $4957)
: ‘_'__l“{(‘S)C‘Z,....—. Issue notice to shou cause as to
= NG €T why the application shall not be admitt.edxf

DRy s
(A
Also issue notice te shou o

to why the impugned order No.13

P 50/03/Engrs/ EIC(1) dated 1,5.:
coop VL
LU~ order No, 1066/2115/EIA dated 11
/M,#&/CW ww[/g(,,ﬂ, shall not be suspended during th
Ar,}]g (feptv% jzz,f of this proceedings, Returnable b,
/S"’/;\%Tzo&n/ Mo 145 weeks, \
;N ‘7‘" ALD. Mr. A.K.Choudhury, learned A(
4jo2— C.G.5.C. accepts notice on behalf o
\/}/M’ J}o)c? L\/HLI?; Res pondents,

Ti11l the returnable date the
ed orders dated 1,5,2001 and 11,3,°
shall remain suspended,

N

C® Q fes ol e List on 3.5.2002 for admissii
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Prulnt' The-Hon'hble ar.K.K.Shtrma,
. Administrative:Member,

" Heard Mr.A.Dasgupta, learned counsel
for the applicant and also Ar,A.K.Chaudhury

learned Addl,C.G.5.Cs for the respondents,

The application id admitted. List
the cas® on31,5.2002 for wxsmx filing of
vritten ltl_temmt,s © S
Meanuhike interim order datcd
5.4.2002 shall continue.

| UALW

Asmber

Heard M'r. S.Chakrabo\rtir 1 éé;ded
counsel appearing on behalf of the appli-
cant and also Mr.A.K.Choudhury,learned
Addl,C«GeSeCe for the respondentss Mr.
A.KeChoudhury, Addl.C«G.5.Cs gtated that

posting an transfer of the a;;plicant from

tion is- dism;lssed as infructuous.

Vice~Chairman
d A
o~

.
T

I 4

S

the order of transfer dated;1st May 2001 :

GE(l)(AF) Jorhat to GE Narangj. ‘was with-
drawn. In the circumstanees the. applica=
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IN TE CBNTRAL AIMINISTRATIVE TRIBUNZL, GIWAHATI BENGH,
GUWRH 27T,

Oe Zo /7200 2,

Sr:i &nil Ciancdra Mpe,

o of Late Bwgbm Chandra Gope,
Regi.dent of G E,, &.r Mrce,
Jomiat, Rowriah,

Dlstrict « Josat, Assan,

PRI UL £RS OF THE RESPONDEN TS,
3o Union of India,
represente by the Secretnry tn the
Gvt, of Incln, Ministry of Deferce,
Suth Biodk, RK.Parm (Defelce Hendquarters ,
New Deihi - ii. |
2 HEgineer-in-Crief's Branca,
Lmy Hencrarters,
Kagwmir House, New Deihi -« ii,.
3. Chief Eagineer,
Headqaarters, Enstermn Oommand,
Fort wWiiliiem,

KO}.kﬂtﬁ - 2.1.0

4.........
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(2)

A2l ch & ope

Chief Bagineer (Z.r Mrcd,
Shiilong Zone, Shiiiong -9.
Garri.son Engineer (Incependent)

L.r Porce, Jomnt - 5,

PZR 31"031.53- SOF TE ORDER ZGZINST WIICL THIg

ZPPLICZIION IS MADE sw

I Order éated 1.5.001 prssed by the Chief Engineer,
Eagtern Ommand vide No, 1331322/ Y 2003./50/03/1'}1grs/mc(3.)
wierely the mpilcmt was tronsferred fmm GE(I) (aF)

o GE Narmgh. in vioiation of the Poiicy sad
gildelines of trm sfer s posting and the sabseqgient
movement order dnted Lie3.2002 ::.ssietz Darsanat to

the asbovenentionecd nrcer whereby the fphricit wouicd

-ved
be reiiee on 15,4.02

JURL SOU CTION OF THE TRIEUNZL s

w1 the jurisd.ction of thig

o * >y,
0

This sppifcation is with

Hoa'bie Trilbuasi.

LIMITAZTION 5.

This ppitcntion Ls within the period of Limitnation,
FzCIS OF IHE CiSE,

Mat the appiicnt Ls o citizen of Inda sna o

regicent of Joriat, Dstrict Jdorat, Assmme He ig A

SR YR
Cava it M evcn 0o
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Civiiisn in Cefeice rce and an expioyee of Miiitary
Engineering Service posted Ln the nffilce o7 GE(I)

(Bir Porce) Jomat as Store Keeper Gracde-1I,

(:2) That the qpppiicrat Lg the brradh Secretary of
& reoguised Union - zii Indin (MES) Barrack & Stores

Cadre Associntion, He was eiected as the Secretary of

the Jomiat Brpnch of the aforessic Union 4n the zamnai

T T———
- meeting helC on 29,11,.2000 Or & tem of 2 (twd) vears

ae the new boly assmed ciarge frmom 3,12, 2000, The
omntion of the new bocy of the branch Assoc.ating with

the nmes 07 the Offce-benrers m1d minutes of the meeting

heic on W.ii. N00 was ommalcnted to the amy Headqunrters

.
- 0

&G's Branoh, New Deiihi & amy Hezdqunrters Engineer-in-g
Chief's Brandi, New Deini vicde letter anted i.i2. 2000

Lessuied by the President of the Branch assochntion.

A mpy of the jetter dated 1.12.2000 issued by the

Presicent, 2LBSCz, Jomnt Branch is annexed hereto

[4

‘.‘s ':rn ’ - -
(533) Tat the appiiocint was appoiated on 3,3.68
ns storenm ¢ posted at Leknapnni, Therenfiter he was

transferred to GE, Diajahe, JA the year 1984 he was

PMMRtetsscocee



] =

e ome e o IE TRl

=

e e e

e D

P

 pmmted to the post 0f Store Kegper Gr, II and osted

©q
X
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ot GE (& y Porcd, Jomeat, In the Yenrnr 3994 he was
trensferred to ZGE (I) Linzkon (near Imphai) sna
therenfter in the month of May, i995 hé€ was trmsferred

to GE 869 EWS Jokhmt, He was tronsferred to GE(I) Air M rce,

Jomat, in the month of October, 1996,

(iv) | That the mpiicant stotes that his £ 21y Lo
stationed ot Jomat, His oon 4s o stacent of M, Sc, 'i..s‘e
sc.ence 4n Di.bmgnm Unlversity s steying in Dibmigar,
Hig emditer Ls ing her B Se,, £mm J. B Coliege,Jomat,
uncder Dibm gnrh Universtty snc appenred Ln the Part I,

£hnal examination,
(v

sz;-,t the appiicrnt gtates _thnt &L 'v.cy or ‘
posting and trnsfer of office benrérs N7 remagiised Union
or Asmc.nation was Mmulated and c.raiated by Aﬂjutafnt
Generri' & B:Er;nch, Amy H}eadqmeter to the Cormands vice
fhe:f.r léttei No, 74365i/0rg.-4/(Civ) (d cateq 2342.93

and ietter No. 74363/07g.-4/(Civ) (3 cntec 4.30.93.

Bagi.c fenture of the poiicy is that important offlce benrers
iike Pregi.cent, V. ce-Presi.cent, Secretnry, Joint Secretrry,
Trengarer of & 0nlon or assHc. ntion wiii be pmtected-
fmn tronsfer mnC they miy not be transferred befmre

oompi etitNecacans .
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MGA a/gﬂ%&

ompietion of thelr telire ns office bearers. It was
men mmisted that ead) recogns sed Union/issoci.ntion
goni ¢ Mdrward the ames of five nifice berrers |
S.mme(“;s.nﬁe’g.y on maciusion of eiection to the aministro-

time mthority ag well as 0 thenr oontmliiing @thority

@ G 's Brano,

Oophes 0f the ietters (nte 2342,93 anE 4410.93

are sanexed hereto as Zlpexire = 2 & 3 respectively.

> w e

(vi) That the rppiict begs to strte that Military

B g-heer Service Murinted & qitdeline mr posting and

trrnsfer of Lts epioyees wrking Ln Group 'C' mé

Gmouy 'D'. The poliicy sb fommisted was chraiinted by
the Chi.ef Engineer, Eastern Oommand vicde office Ordér:_
No. 331306/%/89/E1grs./ELC(I) on 3i.3.96. One of the

: 8 - . .
fenthres of thig gaideiine Ls that &n empioyee wo

cmssed 55 yenrs 0F age swuid ot be tronsferrecd fron

his pince of posting agatast Nis wiile The reievont |
qildeiine ontmined in the Ciraviar dated 31.1.96 is
gwted beiow -
uzGE FACIOR,

Persons having attained the nge of 55 YTrse Prior

to the dnte of move mentinned in the posting order wilil

nolt. C..-Q- LR J
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Aot be tmﬂsﬁerréd except ot thehr rediest to stations
of thelr chwige., However, Lf they have to move on
pmmotion an¢ LE there &g 10 cdienr vacaday &a the
station where they nre serving, they may stiii be moved
irresgpective of the & mnsgi.Cerntion of age as per

ingtmctions on move 02 pmmotion,

% opy of the orcer fated 31.,1.96 Lg annexed.

hereto as Fgexire - 4,

(vi.3) Ihat the gppiicant states that in gite of
orranlenting the fomation of the new bocy of the

# BsCr, Jorhnt Branch with the appiicant as Sedretaxy,
the regponcent No, 3 vice order No, 1333 22/ 2/ 200%/50/03/
Engrs/ELC(I) cqntec 3.5.200% trensferred the mppilcant
fmom GE(I) 2F to GE Narangh in totsh viointion of the

poiicy of posting and trensfer dnted 23. 2,93,

i opy of the orxder of trmsfer ised by the
responcent No, 3 Ls annexecd hereto ~n¢ marked

s Fanexi\re = 5.

(viid) That the trmefer of the appilcont 4g for some

: extr:s;f! eolls rensons A C bagel 0N snonayrwug ietter dnted

1%?(’ La the letter head of Zil Zssam M, E S,

m;;)loy ees. XXX



N\

L

Empioy ees' Union, Jomnt Brrady, addressed t the

Chi.ef Bigineer, Eastern Command, Calaitts, asking for the
trmnsfer of the appisonat £mm Jomat Compiex, The ALl
Assan M. B Se Enpioy ees' Union on oning t know about the
séz‘é. ¢ letter Cmn the jetter dated 19.5.0% Lssued Ly the
CE, HQo Enstern Commend vice ietter No, 133322/2/203/
50/05/Bngrs/ELC(I) sought fr a opy of the ietter, wich
was pIOViced to thenm by the responcents. On 6.9,2005

the Secretnry, ALl Assriy MES Empioyeeg' Union, Jophnt
Btrmdi G fed that no sich ietter was ever issied

£mn the.r nffice A the Letter pad used Lh the ietter
anteld 1.5.0% are no innger used by the Union, It was
aiso pointed out that the ietter pac used in the Letter
arted 165,01 . Mnve the nme of Lehrpani Brinor, the
nme of that brrncl &s there in the ietter pacd of the
Union, The post helid by the ppitesnt was also oonflmed
by the Unlon and pointed out the finct the appilcant was
ertitied to the pmtect;:.bn aghengt transfer in tems of
the poiicy of transfer anC posting ef tronsfier mad postiag

cated 23, 2,93 oad 40..!-00930

Mpies 0f the jLetter dnted 1,5.0%, 19.5.0%L and
aNE 6.9.01 are onnexed ng 22AexX\Ie = &

respecti.vely.

(:;-39 seoe0 a0



(i That the appiicant belag aggrieved by the order

of trofsfier fnted L.5.,0% preferred o representstion

thmugh pmper cichnel, before the Cuiief Engineer, Enstemn
Drnen G, Koikatd 0n 16,5.0% mr conceliation nof the
txméfer orcer Cated 1.5.00 by stating ifnter aiin thst he
is the Secretary of Zii Incis (ME® Barrnck mnd Store Cadre

Assochation, Jomat Brandy a1d eatitied to the pmtection

) fmn tronsfer in tems of the poilcy of trrasfer and
posting of officex benrers of remgnised Union or Associntion
c.ratinted by the Adjutent Generni's Brrndh vice jetter

No. 74363/0rg-4/(Civ} (@ cnted 23,2.93 ancd 4.30.93,

& wpy of the representntion dnted 16.5.0% is
pY S a

anexed ns Zdaexire = 8,

(2 Mat the representation of the appil.cant was
Mmwarced by the GE(I) (2F) Jorist b the Headqarters
Chief Engineer (AF) shiiliong vice ietter No, 3066/1049/ELR
Cnted 18,5,01 with his e remmmendntion, The HQ, Cales
Engineer (2F) sShiiiong Mmmwarced the snid representstion
the Chief Eagineer, Enstern Ommd vide iLetter Ko,.83006/

BS/36i/ELC(I) cnted 20,7.03% with his e remrmercntion,

Oopi.es of the letters dnted 18.5.01 mac 20.7.03 are

Mnexel hereto and marked as Zopexize - 9 & 30

regpectiveiy.

(x;t) (AN E N X XN X



| \ g
(3¢) That the representntion of the Gppiicnnt was

——

rejected by the G\;f.}‘ef}m@.neer, Ecstern Oormanc vide

hig ietter No, 3.3.‘-,322/2/mOA/SD/ZS/mgrs/EIC(I) dntecd
14.9.0L without c_;;vé.ng'aay_ ffficient renson., The Cec sion
nf the Chief B‘ig?.nee&- E:;istem oo C was oorrmni cnted

to the sypilemnt on 3.0..‘.-.;02 by GE(I) (&F) Jorhat vice |
his Letter No, 1066/ D72/EL2 Crted 10eie0 2.

% opy nf the lLetter dnted 14.9.00 issued by the
\

g

Criefl Enguneer, Etstern Gormand is annexed hereto

as A08NIKe = jte
(x.3) That the appilcant o0 receipt of the ietter dnted
101602 preferred mnother represe‘nt.-ztibn before the Chlef
Eagrneer, Eastém Cormmsnc on L8,1.,02 sn acoordnnce with
the pmvision of para 26 of the milcy of trrnsfer and
posting dated 3i.1.96. The appiicrnt in his representation
pointed ot the pmbiens Nis = ~A dmghter wouicd fnce
Ln the event of his transfer as it would ke very Lfficit
on the part of the Hppiiecrnt o maintain & fferent

estabilsments whth his Jow inome, It was aiso pointed

ut that hils ALidren wulid £rce severe & fficiities in the

miodie of theiLr cnreer ag there woulicC be ompiete cisnge
of syilabus nncder the new University, The &fficuity in

getting aMission o mileges and Bniversity wns als

]_.")Oin teCoococes

-

!I:
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pointed mat, 1The gypiiciat Mrther stnted that he has
omieted 55 yrs. of nge anc reqiires mastant fomily
attention to keep nimgeif fit, It wouicd be very Mfficulity
on hig part O sty alone in his new pince of postiag
keepihg hig wihfe with hig amigiter at Jorint, In adt.tion
to thege, Lt wns aie pointed out that ahy cnage La mile
regarcihg tronsfer of ofifi.ce benrers nng 1ot been 2ot fled
by any mathority o the Union/association mng sy ciange
40 maie affecting office benrers of Uaion/Assncintion Lg to
be d.scigsed and agreed at the JOM Level before its
impiemertation, Te -@pl.. cint reqiested the mthority

omncemed to Cefer hig posting tiil the erd of December,

200 2. : .

E mpy of the representation dnted 18,1.02 Ls annexed

e P ——
hereto ns Foeirne - 3Z.
(.58 That the representation of the appiicrat was

morwerced to the Cu.ef Bagineer (aF), shiiiong by the
GE(I) (2F) Jorat vice nis ietter Nn,i066/2099/EL2 cnted
122,02 e.th e remrmengdntion,

E mpy nf the letter dated 12.2,02 Ls nexed

hereto ng Zapexirne =~ 33.

(3.9 That the Chief Engineer (2F), shiiiong, instead

nf MIwarcing the renresentstion of the sppilcmt to the
€ Dk

Y ¢ -
Chiefoscenee
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Chieff Eagineer, Enétem Ormnman G, rejected the gmme without |
mngi.dering the fncts stated in ﬁmsentntzon fac the
ire.qaest of the gppilernt o cefer Nis tronsfer tiil the
€1¢ of Decenber, 002 ‘The CE(2ZF) shiiiong 5a hie ietter
cnted 21.2,02 to the GE(I) (zP), Jomat, a.c not ﬁss.:.g"l
renson MOr rejecting the representation of the appLi.cinte

Bit the Milowing rennrks were passed -
(a) Piense impiement wsting order first imned.ately

(D Plense ndvise the indivicaal to appiy posting
fmn his hew Mty stotion,
A ompy oFf the aforessic Letter dnted 21.2.02 wins MDrwarded
Ly the GE(I) (2F) Jorat vice his ietter No, 3066/2312/ ELa
Cnted 9.3.9 2¢
Copy of the Letter datec 9,2.02 oontaining the
letter of CE(ZF) Shiliiong dated 23..2.02 &g ranexed

as Mexare - 14,

(xv) Mnt the GE(I) (zF) , Jn mat, parsamnt o the letter
d:—zt&! 2ie 2,02 0f CE(AF) &iiiiong sssaed necessnry mvenent
orcer Cirecting the qpiicmt ™ pmceed to his new place
of posting as he would be reii€ved £mm his ities on
i5+4.02, This movenent orcder was Lssued o7 31ie3.02 vicde

orcer No, 1066/2i15/EL2,

E DY eeoosse
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E opy of the order dated 11,3.02 5s annexed hereto

A narked as Janexdire - 15,

5.,  GROUNDS WL LEGZ PROVISIONS s

Beilng highly aggrieved by the afdresald order of
tronsfer angd the subseqient movement orxder i ssied agas.nst
the prevailing quicdeiines and poiiay on transfer and

posting, the appiicant begs to prefer this Hpiication on

the Miiowing amongst other -

~GROUNDS .

(B That the trmsfer and postiang of the o ce
bearers of rewgiised Union or tsochating Ls requintec
by the quicelines anc poliiay Mdrmminted in this benmif,
Ao rding to the prevaiiing miesan offsce benrer of ax
& Union or Zssociation will a0t be transferred Mring

1hes tenmire as 0ffice benrer, The fppiscint in this cnse

e

-

is the Secretnzy of ALl Indin (MES Barrack & Store Cacre
Rssnchation, J0rat Brinch, Hig election to the post of
Secretary was omrmdicnted 0 the 2G's Braach, New Deins.,
ond as smﬁ‘: hhs trmsfer Mriag his temire as Secretnyy is

agruist the existing mie, The iLmragned nrcer of tronsfer

sét nsicde and drnsheds
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(B Tint the tronsfer of the applicat Ls Dr some

extrrnesis renson aad Lt Le e to an anopymous feke

ietter issued in nme of the Secretary, AL &ssm (MES)

mpioy ees Union, on 145,01 asking oOr his trasfer £rmn
The Union riater on cinr.fied thelr stond anéd

qrestioned the gerwinedess of the letter, The regmndents

faiied to appreciste the case a1 G on the basis 0f sach

foke Letter the sppiicit was trmsferred. Tms the

tronsfer of the mppiicrdt was not Mr boaa ficde rensons

or ex.geic.es Wil redqulre his trongfer from Jorat to GE

Narindi..

(0 That the responcdetts &.¢ Aot assign @ny renson mr
L .

which the first representntion dated 16.5.0i was rejectecs

Te regponcerts are Aaty ound w agsign reasons oxwtering

the fincts raised by the sppiicmt in Nis representation

whiie rejecting the sme., In the Lnstant cnse the first

representntion was rejected arbitrarily withont any

gperking order.

(D That the regpondents fintied to mastder tne

practicnl pmbiens of the mppiicmt and toke o mmmitariaa

ppmac Ln dlgosing the reresentation,s The spditcmt

K -
SeMPLY e sesv 0 e
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& £opiy wanted t defer his posting till end of Dec. 2002

becise of the eicationsi pmbien of his cu.idren whn
wili @ 1 ffer fmon severe raocoavenience Li they have to
cimnge thelr syiisbas Ln the middie of thelr career with
cimge of Uni.versi.fy. The responcents fialied O exercise
thelr nind N ale falled O oongl der the relevnat
pmvh.sions of the policy of trrasgfer snd pwsting whicn
pmvides that while trasferring epioyee e omistlerntion
sionic ke glvenr to the fincts that transfers were ot nace

in the miadie of the acacdenic session as far as possibie.
Ja

(B That the mpilcoat, as per quicdeilnes, can prefer
seoon represertation to the CE Comancd asné the CE Dne em
Ghepose of the represeat..{ti.on LE o new fiacts/reasons are
bmaght ont, Trns Lif new fincts are bmugat the same
gnnic be HdHrwarced to the CE OOmmade In the instipt
oage nfter rejection of the first reprebentntion, the
sDpiicrat preferred the geodn( representation &pprising
the fmily pmbiems ng well as his henith pmbieans to CE,
Bistern CormNn@ and reqrested to Cefer his posting tLil
ené of Dec. 2002 Bat the CE, Shiilong Zone Lnstend of
mart.ng the smme ™ the CE, Cormand rej ected the zxxex
ExxkxmxfR representation withont assigiing Ay reason,

The CE, shiinng 2one, acted arkitrarlly ~d wilnmsghconilye.

(F)...'..
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v
(F) That the quicdeiine dr pogting sMa tronsfer é)

c.ralinted by the Chief Eigineer, Engterm Command vi.de
Memo, cated 31.3.96 pmvicdes that < epioyee on mmpietion
0% 55 Yenrs oFf rge swuicd not be tronsferred aad Posted
LR fAy other piace agmiagt hig wiii. The applicmt hae
cmssed 55 Yenrs prior to the dnte 0f move ~ad he ¢ not
opt or trrsfier s.n fy other piace., Even the trensfer
koxaxyorx Le Aot on the bashs of pmmotion of the appiicant.
he trmgsfier belng wiolntive of the existing poiicy &n
Mmrce G ns A the order 0% trmefer &s iinbie O be
set asgide and inshed,
6.  DETAILS OF THE REMEDY EXI{zUJSTED,

The appliicant preferred representntion before the
Chief Rgineer, Enstern OommaAc on 16.5.05 anc 38.3.02,
Bbth of the representations of the pLicnnt hins been

rejected ws.tl1f‘2§ssig-ns.ng sy reason,

7 MATTERS NOT PENDING BEFORE #NY COURT/TRL BUNZL,

The appidcart cecinres that a0 sppiication has been

filed before any oxurt or Tribang

S,

-

Dr adjuention nf this

ciise,

8,  RELIEF SOUGHT,

—-—-———.—_—-&
The appiionnt, therefore, priy thnt this Hon'hie

Tribonasl moy be piensed O -

(i) [ XN X N ]
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KR

9.

i0.

'po

o

the Chéef Engineer, Ensterm Commend wice his order
No, 13132/2/2003i/50/03/Engrs/ELC(I) anted 1.5.0%

9,

to the extent of transfer of the appiicmt,

Mash the movenent order issied N1 33143.02 by

the GE(I) (AF) wi.ce his orcer No, 1066/2ii5/EL2,

W prss oy fAarther or other order or orders as

this Hoa'hie Trbansi nmiy deem £t aad pmper,

INTERIM RELIEF ;

The mppiicont Mrther priys that this Hon'bie
Irilann may be piensed to stay the operntion of the
movenert order i ssued by the GE(I) &F, Josnt vice
orcder RmkeRxx N0, 1066/2ii5/ELA mirsinat to the
tronefer order dated 1,5.01 iZssued by the CE,Enstem

Commanc,

PARTLCUL ZRS OF I, PeO.
I,Pe0s NOy o 76’ 5@9535—
ate - K7 3‘02.

D whon pryabie - Regiahas CAT
G .00, Gudakad

Paynbie at wiic ofifice s
DOCUM BN IS,
Particilaks of the bcemerts nre Ladh.cated 40 the

Incex of this ppilgation,

VERLFICATION,, v0eeee
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I, sri mil Chon€ra Gpe, =0 of inte Hwogobma Chandrn

Gpe, aged-about 56 yenrs, res.cdent of MES Coiony,

GE (iir ™rce, Joriat, Rowrish, (b herely ver.fy thnt

the statements made 5 parngraphsh[ <, Wi, 1V _]

sre tme ™ ry kaowliedge ¢ those made ia pnmgx:;phsqta, U,V;,
Vil | vid ,c;;\,x, xi, il Al MV, xvphre tme  ry infmmation CeRived

fmn remris wiict I beileve t0 be tme,

I g this Verlfication on this the 9?4 flry of

Marc, 2002, at Gwahats,

Sl @t e

S.gnantare of the Ippiicmt.
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Serv.ce Unity Humiilty,

: (2ii Incia (MES) Barrack & Stores Cadre Assochntion,
Remagnise va.le Dvt, 0% Indqy Me 0Ff D, iLetter No. %/5357%/

(Civ) (C)/4433/D/ATQM Dt.i2th Sep. 1980) A LRE3t Reqn.

No, 14(3) /90/D(TQM) ct.
JORIAT Bronaoa, 15,7.97,

No AL BsCa/JOR/Br, /76, Ditec. 0L Dec. 200,

Presicents
Mr. K, thned,
BSO.

Vice-Pres: @ent
Sh r LK, Dﬁs:
BO,

Secretnry ¢
Shri. 2. G Gope,
9( G(’.e.II.

Jt, Secretnries,
Sz NeRej ok,
Mwter Rencer.

Coghier
RN Phyng
M/Rencer-

v gRr-

sari. BR
Binttachary o
&!p Xeo B/So
G('ie. -1 .

Lartificd to be tree Copy

3 ot

T Agvaseln

B " 01 - [ ] @ gzﬁ-:
SR e Tty
Post 3= Jonmat Alpport
JOmnt-785 005 (assam) .

is)

A‘my H&:dq&ﬂrters; M

e xRekxkxkioxkk ) Mpagh shrl Z.Manaswany,
&G’ s Brrach, ) PBP (Principai advisor
South Eock, DHQ PO, ) ZzIBSCz Cadr

New Deihi- 110 0ii. ) AIHQ, E-31-C's branch,

tmy Hezdqiorters, ; Kasimir Holse,New Deini-il,
EeiNaC! & Bron d’l, )

Kagwmirk Hoage, )

Qg PO, New Deini-i’0 0.';..'-..)’
MNUZL CONVEN TION /M EEGINGs
221 BsCh JORIZT BRZNGI,

Sz,

Lo The mmni mavertion/meeting 2000 of this

bronc oy of the associntion was held under the

Crzimmngiip of Md, Kezmed, B, nt Powrinh,Joant,

o0 2,ils 000, Tle minutes of the meeting ana

Ceiiberntion nre salmitted herewith for your

BRANGE BHODY ELECTION

anHmation &N Necessary actina pievige.

2. Thenew bocy of the Braach Associntinn has
been eiected unsnonimousiy, the omast.tation g.ven
Ln the minutes, The New Boy wiil stnrt fanctinning
wef 03r€ Deceanber 200 ~nc are eiected fOr twn years.

3, Te same s sulmitted herewith fHOr your
refererce, pemsni, remrd {nd Anitiating action

na the poiats pmjected and put frth by the members
nf the Jorist Branch,

4. Thanking in anticipntion,

- ; Yours finithfuiliy.
Encio:= 06 gheets, As S¢/=- Liieg.bie,

px ‘A dr oasis &’ zhmed
9, - N o . F
the zddressees. B S.0.
OCopy ™ 3= Presicent ZLBSCz,

(as per ontinued sheets.) Josat Bronda,

i
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(0ffice Betirer of & Remagrised kssoc.ntion/Union) ,

Teie s 3048433, Apar Mahanideshadirys Sonhgathm,
Org-4(Civ) (9
_ Adjutant Gererni Sackha,
; sena Makhyaicy o,
}‘ &CCL. Dte Gen nf Org/Org-4(Civ) (Q
dCjutsnt Genern ,L s Branc, -
dmy Hendqunrters,
.~ DIQP.0, New Deiii - ii00ii.
74365 /0rg-4(Civ) (. - 23 Feb 93,

| Healqaarters

Soathemn Comnind,
Eagtem Comnaoad,
Westerm Gommrad,
|  Cengra. Command,
| Northem Command,

ie Minigtzy of Defeice vi.de thelr OM Ko, 23(ii i) /55/100 2/
D (P{sptso) dntec 10.4.56 ana OM No,3i3(2 /66/D(2ppts) dated
|| 30.9.66 has ciar.fied that the pmtection fmnm postiag/
transfer wonicd be availabie fiae nffice benrers of

remgrised uninong/associations in the nomai circwmstan ces

where:.n tiaey are trmnsferred in the same tracde/grace £rdm

ohe egtabilgment o other estabiisment and not on pmmotion

am-posting where the individial is supposec O assame the

| post in the higher gracde.

2..’....

e © e v 1o Oy
\

{u Aligoa s &t
T “advoelo
| 3
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ENx, 2.

2 'Ihé statatory pmvisiojs ooatained in Section 2(9)

of the Intistrial R.gpiites Act 1947 niso clenriy postiiate
that any 8 person wio Lg @pioyed Matdiym 40 o nan agerian
or aduinistrative cipnEity or w10 being empioyed in &
gpervim iy oopact.ty Criws wages exceeing Rs, 3600/- per
menswm or by reaon of the powers vested in him fnctioneg

naanly of minngeri s aatiure Ls excinded fimm the cdefinition

L )

of wrkmin. Theremre, he Mrfielts his priviiege/berefs

of being pmtected worknm,

3. Ministry of Deferce OM Ko, i3(4) 60/570:i/D (2ppts)

chted 8 Nov, 60 an@ numbers o £ Smportant

office fron trinsfer,. The pmtection fmn trrsfer yhil

be restricted to & maximmum of five Lmportant Office
berrers viz, one Pres.ieit, one ¥.ce Presicent, one
Treagarer ancd one Secretary (which inciucdes Generni
Secretnry nac Joint Secretary), For this parnpose ench
remonised uNion/ nsnciation Moil forward the names of
thelLr five offlice berrers wion they omnsider as important
office bearers sncd Hr whon p&: tection from trrasfer s
reqiiret. Mring that parti®iicr year Lmmedi.ntely on
omacdiason of thehr annual gererci body election to the
aminlsgtrative antwrity ng well as to their matmiiing

brancies sné &G's Braady ot amy Hendqunrters. On receipt

OFf the eseeses
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nf the nmes, the aduinlstrntive &uthority wiii Zatinate
the same to the regyective Rewrd Offices with cienr
dastmctions that these important offilce benrers mey not
be trmeferred befbre wmpietinon nf thelr temire &s
office bearers, IN case fresh eiLectina are ot heid

r any reagons, waatmever, the pmtection £mn trnasfer
to the office bearérs macernecd wiL.ii ceise o exLYy oFf

one year fmm the éate of Last eiectinn,

4, In no case reqiests received Mr pmtection against
trongfier under the chove mentinned pmvisions wiii be
erterbined 1 nade after the issmiance o7 trrnsfer orders

in resgpect of the Mdividan,

5, These instmctions may piense be bmught to the
notice nf nli 0sC of Unitg/instniintions uncder your matmi

Dr ompiince by remgilsed unions/ assochationg,

/- xX xx

(s R shtyarthi),
Up snichnkar (Shrmik Kaiyan)
Dye AcCviger (Labour wWeskfnre
For Acjatont  Genernli.
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04 Qct'a3 aclressed tn AiL _Comninls.
TIRZNSFER OF OV WM V2N T o OFFICE
BEARERS OF REQOGNL SED UNL omg OR_£SS0CLZTION OF
GQOVERMENT SERVZNT
de ferenrce thig HQ Letter 0Ff ever aumber cdnted 23 Feb

‘93 and Minlistry of Deferce OM No, 13(4)60/570%/D(apts)
mted 18 Now, 60,

24 Your attention Ls Grawa t para 3 of this HQ ietter
of even number c¢&ited 23 Feb 93 uacder reference whi.ch
pmvides that eadl remgilsed mMion/association Ls reqiired
o Hmwarded the nmeg of the.r £ive o0ff . ce bearers wion
they onsicer as importoat ofificer benrers and dHr whon
pmtection fmn trasfer Les reqiired irmme.ately on
mnciis.on of eiectinn W the aMministrntive mthority

ag weil ag » thelir ontmiiing brancies and 2G' g Brravhes.

3, It ie Mrther stated thnt this pdiction against
trongfer ig avasiabie O the offLce benrers of remgiged
uniong/assn ch.ntinne oaly once N r/o. particainrs station,
Thus ever L7 the union/asdciation failled O pmvice the
List &s required vide parn 2 cbove, the mncemed authority
gouic ag them o pmvite g1 List irmedintely ond on
rece.pt of the same &n orxcer Ln the fom of IO Part 111
s0uiC Zmmechiitely be pubiighed mentioning the names n# the
incividiais cnC stating that they have been pmvicded
pmtection agrinst trrhsfer in reghect of that particiars
stotion Or that yenr/tem and that s pmtectinn wiil be
avalichie to them agrin dr Ay sabsedient tem., Copy oF the
order swui be Mmwarced to the ontmiiing Directornte,the
oncemed Rewrd O%fice and the A6 s Brand,

4, You sre reqiested to bring these instmctions o the
notice of ali Oommnncdrntg/0sC of Unitg/estts nder ymur
ontmi MHr strict ompilance,
5. Pieage acknowieclge receipt,

S¢/- x x X X

(VoK. Trneja),
UP strmnkar (Shremmik Kaiyan)
Dr. Alviger (Lobour Weilfnre .
Hr Adjutant Genernle

P
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e 3 243232./23721. Makhynsiaya Parvi Komon
HQ Enstem Cormond
Ah}.ﬁ.}?ﬁﬂtn sakha,
Eng.neers Broinch
Fort wiiiimm,
CaLgittn = 2,

333.06/3/ BQ/Mgrs/EIC @ . 3i Jan 96,

Chief Bigineers

C'il.?. catta on e, CC;L mttﬁ'

dnl“cg‘!rﬁl ZOﬂe, s.s,s.wri'
Shiiiong Zone, Shiiiong
( &F) S't""-.ong Dne, Sikiiong

(OFB Caiantta
Oomét ESD Kankinarne
POSTIN G/ TREN SFER POLICY; GROUP 'C' zND *p!

PERSONNEL OF I1HE MES

ie The post.;.ng/tn;lsfer poiicy of ali Gmup 'c' & 'p*
personnel in  the MES of this Onmnd Ls prepared baged on
certrin quiceiines matained Ln @vt, of INdin, Min of
Defence l.etter No, 8(3) /92/D(appts) dated 23 Jan 94 and |
E.in=C' s Brandl, HIQ ietter No, 79048/ELC(I) ¢ntecd 33 krg,%4.

2. The bu&%a principles, under whi.ch trinsfers of
Gmup 'C’ afnd“'D‘ cLviiion sabordinsVes are th be carried
out, nre stipukatecd in Min of Def, OM Nop,3.3(i) /70mD(Appté)
éated 29 Nov 72 ané 32(4) /73/D(zppts) anted 2i May 75.

3. Pogting of Gmnp *C' and 'D iadvichals ioss

intstrial personnel wiii be Lssued by this HQ on the

(&)locooclo
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(a) 2anminigtrative,

(B Adjustment of sarpiunges snC Cefi.cleacies
(9 Posting o temire stntions.

(0 Pmmotion,

(& Matusi/oompassionate gmunds,

(9 Locr tarmover.

POSIING ON ADMINI GTRTIVE GROUNDS,

4. No dndhvidini whil 2omaily be posted to temre
stations or other nomal strtions on adialstrative gmunds,
Where Lt Ls mnsgldered that sach o step Ls abmiutely
essentini, prior ppmwval of CE/ACNG, CE Cmnmend wiii be
obtaineds The pmposti sonic be rwarded o this HQ

with & statement of chze signed by CE Zone/Oomct, 15 the
iadiviinl to be posted out on Administrative gmunds
hoppens H be e mr postiang o a tenire str.f:é.on, ne wail,
be postec. ot to sach station, even Lf this iLnwives posting
ot of tamm, This HQ wiil kee) E-in-C'g Bgrnch iammed

nf €101 casess 17 onse the in@&viMial Ss prPtected agrinst

transfer,prior appmval 0fFf E=ibeC's Brench wiii be obtrined.

ADJUSIMENT OF gURPLU S/DEFICL X
5. In ail onses where stﬁff: are rendered surppius by

rediction in the mthoriszed strength and thelr re-adjustment
within Oomd, beomes necessary, the iongest stqyee in the
station/mmpiex statitions wiii be posted sut, In the

i
case 05000000



BMNix, 4,

case of posting inwiving inter-Oomnnd trensfers, the
Jantoremst persn in the grade within the Commanc wiil

be cecinred sipins.

6o In the ex.gencies 07 service, s:-tantions miy arise
when ofificeg/works anLts nre askel to move e Vioc tn other
iocntions, 1IN sch chises, the personnel t be moved swuid
be seiected baged on the.r iergth of service in the strtion/
ompiex station iL.e the iongest stryee shouic be moved by

ncking iocni afjustments,

7 In Qetemining the iongest stryee 5n o station/
ompiex station, nil MES Units ioonted Ln that station/
omiex stations Lndinding sateiiite stations wiii be trken
into oong.ceration, The senfority in thnt st.-;ts.os'n/cnmpli.'ex
station wiil be ceciced by the OE Cormong, Gmuping of

various units in & station ladiading ompiex stations hnve

<)

aireacdy been (bne Vice this HQ ietter No, 133.306/5/68/
Engrs/ELC(I) canted i6, Dece 92, Woiunteers, 47 ray wiil,

mwever, be g.ven prefierence in aii 1 ouses.

8, Were unitgy/Hmations are ciosed bwd e o
rediction in work ioad, the adjustment of sirpiiis staff
L. first be (bne in the resihinl Hmations in matter of

fiiiing up of Ceficleicies whthin oversii maning ievel.

‘B‘e!.‘e&fter:. eeece
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Ennx. 4,

Therenfter the renmning sapins staff wiil be adjusted
outsice the statlons as per seriority on the bagis of
three cwi.ces of the ladlvimaie ag far &g possibie,
TURN OVER TENURE SIZTION,

9. A List 0Ff tenure stathons in this OMmMand is

attacdhed as ppx "2 In case o station Lg tenired or
ce-temared Lts effiect will 70t be mace sppiicebie £mn
retmspective Catess The exerc.se 0f Ce-tenuring nf
ext.sting tenure statinon in view of Lts impmvediiving
onditiong snwuid ontinue as at present, & temire
stntion once Ce-tenured miy nNot be cecinred & tenmure
station agninst except in exceptinnsi chramstsncese
However, decinring of my station tewmire or non-tenure

wiii be cecicCel Ly CE Oomand oniYe

0. The fiiow:ng guice iines wiil ke strictiy Mmiiowed
wiile nominating the smbordinntes Mr posting to  temre
station se

(&) Waiunteers, prefercbiy those wio have ompieted

3 yenrs in & station willi be given preference.

(b Personne: wio have not (bhe gervice 40 a tem€e

station since joining the MES, pmviced the incdivicams

have ompieted3iyenrs sty in the gtation,

(d (X X ]
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(o Persnnei posted to the MES under adjustment of
smgpingy/ deficiencles sdiame redwn seriority mr the
pupose of pmmtion/mniimation £mn the dnte they
join ety in the MES, Theri seniority mr posting
tenure stntion wiil aisd reckon from the dnte of joining

MES,

() Every indivinsh nominsted Hr ser¥ice in tenmire
station mist ompiete hhs il tenure befmre belng posted
back to one of hig cwice stationse MPr the pamose of
Cetemining the perioc of sty in & tenmixe station, an
inclviMo mist be physheonily present in thnt office Mr
the fii period of temFe excinding the period of asbsence
nf ienve or otherdise., 1% for rensns, e O Lilness

or extreme mmpassionate gmunls, oh tndividanl is
repatrinted prior O mmpletion of his tenure, he miy again
be posted o tenure station after &n explry of 3 yesrs of
service, Hig temire would start afresh and he &g o
omiete the temre of 3 yenrs ot one stretch ~nd not Or
the ieft over perind oniy., Unit wili salmit pmoma
prrticqiiars as per amc. 'B attndied in respect of
incivichais wio have actunily coqa.].éteﬂ/wiil be compieting
theblr Mmii physicn terire service upto 30 J 9n md

3: Dec, 0f the year., These facts swuil k2 cecke: thoz:o‘:i-
giy and certifiec by an ofificer nader his sionatare just

beiow the gtntenent of nominani mMile

‘é eseso oo
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(o Wnslie onicainting the physicai stay at a temire

station, the perind of ienve avaiied to the exteat of
Lenve eamed Mrng stay at the tenure statiod wiil be
inciuded Ln the tenire period Mr Cetemining the physicni

stiye

(A  Nominntion of persdns wiw Nav e airendy he a temire
wiil be (bne gtrictiy on the basgis o7 thelr iast cate of

retum Zfmn tenure stations,

(9 The nomi age iinmit for terire station posting is
50 years. Saborcinntes over 50 yenrs moy aish be posted
or & gworter teure xx at none wiil be retcined in My
temre station beyém‘. the age of 53 yenrs. Subordinates
abo¥e 50 yenrs of nge wiil N0t be pdsted to high aititucde/
gow oand areag and O tenure strtions where the tenmre

is 2years. TMe age Mr sach postings whii be mnsicered
ag on Gnte of signing of posting in the ofifice of CE Commance
(h)  Twse posted £mn other Mmrads to this Cormend on
compassion ate gmunds welli not be nomibated untili oompletion
nf 3 Years service in the cdwoice station, This pmtection

is ot gpliicnbie o permHns ww have moved on matasi posting, E

¢3) Persons posted frmm other Oommands on pmmotion wiii
aot be tamed over tiii ompietion of 3 years physicai

stay or as per statas of the tenure station, Telr

t@ntl’:’ic‘;ﬁi@na esvsee
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repatriation pmdHma Hr tam over o thelr parent Oommnngd
wiii be Hwwarded by Ladicating three or rore cwice stations
4months n advance bemre mmpietion of stimkated temire

perint Hr pmcessing with thelr pareat Comnand,

(k) For iacivitinis serving Ln exeditive 0ffices in
tenire stntion, maximun one yenr extrn wilili & given in two
speiis M L they Want to extend another temire they wiidi
be shifted within the gtation/ommpiex statinn/sateiiite

station on stafifl sppointmert,

(L) If:'. th iadivh sl bes not pply D r tam over/
extension on mmietion of tenure iisbiiity, the temire
station where he has been serving w.ii be trentec as a
temire station &s per sen;?.m:!.;y of that station/mmpiex
station,

ile CE Dne/Comcte wiis Hwward the nenes of wiunteers MHr

postings o témre stations, The winnteers wiii be given

prefereice, Setiority of personnel in eandl catepiy wiii be

prepared by this HQ mr posting 0 tenure stations,

i2, D sabiedg/Mmdl.crpped persons shionid not be posted o

& temire station Lf the @ enbiiity pmh::.h;.tq Nis free movenenrt/

fanctioning, The case siail ke dech.ded by CE Commmné on merits.

‘However, if a disfbied incdlviial is Willing 0 o o o enire

station wimntariiy he wouicd be aiiowed sgich postings,

3@30..0...
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i3, B Lachvainl serving ih o tenure station miy
salmit his cdwice of posting, s.x months befre ;. etion
nf his tenure, Hr .—'-;ny three stntions where staff as wels
&g executive nfficeg nre iochited & La three clstrict
pinces/mmpi.exes separnted by at ienst 20 KMg, The

three stations 0 indlcnted by the im‘ﬁ.vichr&.s NN oM, &=
tinn of his temire service wiil be trented ns non-temire
station for him being hilg own cwice si:nti.ons Lrresgpective

of the locntion/stntion i.e. temire/pence.

- ¢ wnw

L4, On mmplietion of tenure, the Lndvidinl wiii be

acjusted in Ay oneof the three cwice stntions given by

.
)

nim in the Repatriation pmHma. IN the case of 100

avariabliity of & vachig ia aay of the three cwic e

stations, the affected person e Mr tarover mAy be

aliowed O remnin ia the tenire station tiii & vacmady

ar.ses in Ahs dwice station, Sich empioyees my be giver Rxg
the berefit of cCefement Mr his rewsting » terire

station L0 his next tam r such posting, The exact

DeRnC fox Whidl the benefiit Ls t be giver wili be

Ceciiel ty CE Oommnac, bagsed on the Milowing noms s-
(a) U
benefit th © g.ven,

(Y Excess stzv of more thon 6 months Wt utpo 32 months.

Defement @ 50% of excess time (months gpent,

(0 Excess stev of over 12 ponths ¢ zbove. Defement

15% of excess time (months sgrent,.

Ko

ls'....'....
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ANXe 4e
i5. In case @ indlvidial w0 Nas ompleted Nis
terure cbés ant wrnt  oontinne the tenure station, he
miy be repatrinted t one of his three cwice stations,
The iohgest stiyee £mnm one of the Gwice stations wio has
omieted three yenrs or & witnteer nry be moved ont to &
nenrer stntion/cwice station as finr as possibier where
a vacigy exhsts O make & mom Hr the tenmre oompleted
epioyees, Te iongest empioyee in thnt particuinr
catepry Wiil be ceteminecd by cinbhing the three cwice
stationg of the repntrintee. The longest stqyee moved
fmn & pence station Mr mgking mon Hr adjustmert of
& temire mmpieted LndiviMinh wiii be bmugnt back to the

amme stotion after oompietion of 3 years iLn the new

stntion,
i6, The recmiitment gector of the ilnciV¥ihsis L.e West

Bergni, North & Beagni & NER wiii not be inter-cirngenbie
Hr posting while masidering moves £mn tenare station,
The ;:.m’;.;.v.;.&r:ss gerving Ln tenire stntiong in sectors of
recpiitnent wiili give cwice stationg La those sectors
oniy. IN cnse posting to another sector Ls Cesired, &Lt
wiil oniy be (bne uncder omp nss:?.o‘n ~te gmands Gy appmved

by oomprssionate board heid every s.x months ot this HQ.



R

'POSTING ON PROMOTION,

2NX. 4o

STING FFOM_PE 90 PEZCE STZIION,
7. A ladivedlal w1 Le O move £mon one peﬁce

station to snother pence station W mcke ron dDr » te‘éu::e
dmpi.eted repatriate, swuld be posted to one of his three
o‘ndice stations, és far as possihbie, Thig {tc.-..e. Wald
not be avatiabie to other types of posting iike posting on
afinistrative gmunds, pmomotion sad s on ment;ioh éc! in

prnrn 4 above. Posting nes r pence to pence station

@@ be celimited prefernbiy Statewise, to the exteat

possibie,

POSTING ON LOCzL TURNOY

i3, The i0cni tara over posting Nng airendy been

Cecertronised viCe this HQ letter No, 131.306/3i/68/Engrs/
ELC(I) cated 36 Dec, 92. Posting £mm one wait/fdmation
to other mit/ﬁamrﬁ.on, where oniy one uait is fu"lct;on.}‘!g
ina s;*:r:t:?,on wiii be bnhe by this HQ, CE Zone wilii MHmward

the nes oF the personnel wio nave mmpieted their

nAchHIY perind of 3 years, in <xd) cnses. Trnover

wathin the nait gwuid, however, be (bhne every 3 yerrs by

unst CArs.

29, Stafif on pmmotion wilili be adjusted Ln the sme

station (Aot necessariiy &n the sme nait) pmvided

vnc:iﬂd.es; ssceose
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ENxe 4,

k] - - -

vachinc.es are nviiicbie based 6n maaning Levei. However,
L no vacracheg adjusted Ln one of the three cwice
stations ns fiar as stationg, the Jndiviinis can be

rmoved to other stationg based on avel

i~

nbillity of eacancles/
MaNNiAg leveise 1A case iater Command move Ls necessitated,

the junior most pmwrotees will be moved out,

QOMPZSSION TE PO STIN G/MU WAL _TRZN SFER,

"

20. Foliow.ng quldeiines Hr ompassionate & mtand

P stings wilili be Mliovwed -

(8) - Incdividinis swulid themseives appiy o
ompassinante postings thmugh pmper cwmnael,
ppiications £mn reiatives or those received
di.rectiy wouic ke rejected and attempts to briag

outsl e pressure G.soorngecs

(b Eypiilontions on (bmesti.c gmunds shouid be
verii.el, Lf reqiiref, in omasitation whth cvii
aathorities, Lf the CE/CE Zone ig not srkefied of

the geminelress 0% the gmunds.

(d ppiicntion on medhcri gmuncds swuicd be
acompraied by appmpr. ate meth.cal certificntes fmonm
mthorlse Meth.cni Attention (where ZNA ig not -
avalinbie, £mm Reglstered Medcri Practioners
indionting the aatare of ifilness aAne justification

Pr trongler of the indivis@inte No cnges reoommenced

with repincement k wiil be Mrwarded.

‘(‘;’ sevesee
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i HNXe 4o
! (A Thi.e HQ Wil orcder o Bard of 0ff.cers to

assenbie every 6 monthg in Jan & Jul to screen the
apprLiontions,

: (o Compagsinnnte postings sinil only be affected
agarnst vieRr vacmaches, falling witld agalnst

wianteers L7 any.

(D B awid graat of nadie benefit, 4Lt Wwiii be

engired (beibre oompassinonnte/mtani transfers are
| accepted mn¢ nrders Lssied thnt efifected persons

are not e MDr posgting to tenire stations,

f (9 EL matanl postings and those on ompnssinante

gmancds wiili be nt the expense of the Lndividani,

(h) ppmva. Dr inter-Comnan ¢ posting on

onpassiointe gmundsg/mitani basie wiilili be Lgsed

by E-n-C's Brmon.

(3) Matansn tronsfer fs not to be treated as a

Giadmed by the Ladivi.dan,

|
| . . \
) - oomprgsionate posting snd 1o pmotectlon can be
3
3
|
[

(K The period of posting on mpassionnte gréancs

wiii be restricted to 3 yenrs s ns O acomminte

other ompassinaate posting cnses,

(1) Traveliing siiowsnces can be paid to the

indivinis posted on Lnast Leg odmpassionke gmuads

at theeees




ANnx, - 4,

at-the time of retirement oniy o hisfMer home town/
sei.ected pince of res.Celce, sabject to mppmvai of
the tronsferring author.ty who wili reoreé rensons

br sich postings,

(m) ™e ommpassionnte postings whii be ordered to

& M0N-sengitive appwintment as for as possibie

TIMINGG OF TRANSFERS,

2ie . Care will be trken to ersire that troasfers Mrzng
the mlccie nfk the acadenic yenr are awicded as far ns
possibie, Exceptions swuid only be to meet an emergent
reqiirenent in the exigeicies of service. L1t wiii be
Cesirrhie O give two moaths time in the posting order for
ompietion of g.ve movet o ernbie an fadividasi O ort

out his persnai adinistration, However, moves on

~aMmintgtrative gmingds nry be ordered ¢.ving iesser time,

ZGE _FICTOR,
22, Persdgs nnving attainec the age of 55 yeanrs prior to

the cdnte 0f move mel1tioned La & the posting order wiii Aot
be trangferred excgpt at their redquest to stationg of their
cwicCes HoweVer, if they have tomove on pmmotion md 4Lf

there is no cienr vacragqy Ln the station where they are

Sem-ﬂgoo eeee
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nnx, 4,

serving, they may. stiil be moved irrespective of the
ong.Ceration of age ag per insrs on move o2a prmomotion

(pars 19) .

23, The fennie epioyees Wiii aisn be mvered by the

above poiicy sabject to the nader mertioned mMicessiong s-

() Femnie enpifyeces nre exepted £mn postiag

th the tenire statione,

(b They woulcd nmot be posted to long Gstence
stotions even in the cnze of pence to pence station
trinsfers vnless fennie eDioYeE G.ves her oi.ce 0%

& sthtion at a clstent praice,

(d They wiii be trrnsferred £fmm nne pience

station o another pence stntion on tenure basi s
(within éoo KMs., ®ppmx. at the rali/head/bas teminng)
on the MOioGy of teture fystem adopted for the naie
epicyeese Their stry will be Mor a minirmm period of

3 years Mc these m epioyees W.ii have the privilege of
exerci.sing three cwuces Mr thelr posting on &x retur

£mn that station lacdincding the home stotion,

(o W.Dws, epioyel o compagsionnte gmncs ~OEOiLAt-

nent, woilic be exempted fmm these pmvi.sions.

VECHICL ESe g ¢enoee
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Einx, 4.
YacANCLES,
24, RLL posting orders will be Lssuec by thisg HQ agninst

ciLenr vaciiciese I ascertiin a cienr vacmncy, the
autho . ention of partiadiar catepry or celiing on holdhing

*e -

wihidlever Lg Ls Less Wil be trken into ncoounte Vacanc.es
wiii be based on smactioned amthoriseBion/celiing M nanning
revelg based on fMnctionsi mthor ention,

DECLZRATION OF HOME TOWN,

D As per the above poiicy @ New recruitee shonid not be
posted to & tenure station on filrst sppoiatment, Mt in case
ne s o wiunteer or he beioags to that aren he can be posted
there. In cnse he beiongs to that aren, this stiy willi not
be omunted townrds his terure posting, bat L7 he Lg a

winnteer that wiil be g0 oounted,

REPRESHEN TAIION,
26. Representntiong, 4% My, ngoinst the posting orcet,

wiii be made by the afifiected iLndividami within 25 @rys of the
receipt of posting orxder in the cAcermed nffice win wiii
ergare that the smme L8 Mtifled to the facivicus immecd. ~teiy.
Wien the representntion recefved thmugh pmper cimnel is

onghdered ané rejectec by the CE Oormanc, the odacemed

CARCAVAMAL WALL moee without my farthery Geisy. 1The seconc

representation wiill be Cigpose off by the CE Zone/Condt,

L5 0o new faGtsg/rensons L.e., other thon those Lacincded in the

Fohd
pSHT of -3 v SPAPAY
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£irst appiicnition nre bmught ont, If CE ne omnsicers
that the sppiicntion is required to be drwarded to this
HQ,, this wili be sigre@ by CE/ACE ( k9 with their specific
recommefnlda wons. TMereafiter ontce cecl.sion Ls givenr by CE
Commcn no farther representntion wilil be entertained mc
the indlviGiri willi be s within 15 ys fron the drte of
rece:pt of the cechgion of this HQ, IF the fndivithial Ls
ot satisfled with the Cechsion of thig HQ, he may represent
his osse o E-in-C's Bresnch, ZHQ thmugh pmper cishnel.
However, the rnove of the i.?:c’:iv;?.chr:o, wiid not be heid up for
Cechsion f£fmon _E-i;n-C' s brrach, In case the cechginn ig
pmnoanced ia fawar of the sndivitial by E-L1-C' s Branch,
the incividaai will be moved ot the Gvt. experses in the
first avaslaobie vacmicqy ocarrring ot the station mentioned

Ln the cechsion of E=in=C's Branoa,

27. This HQ lLetter No, 133406/3/2/Fgrs(I) cated

e

27 S€.9% stmcs saperseced with the Lssie of this ietter.

23, PrLense ncknowielge,

S¢/- Liiegibie,
(MG Koghy) ,
Brig.

ACChe chief Eﬁ(':.?\eer'
Encis ¢ (Three), Hr Ciief Brgineer,

Copy ™ -
zii CsWE/GEx, GE(&F)Jomnt,
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POSTING ORDER NO, 34,
Tere s 222-2700, Chief Engineer
HQ Eastem Commaong,
Mrt Wiilim
Caiaattr - 24,
133322/2/200:/50/03/Bhgrs/EL C(I) 0x May 200.,.
Chief Engineers,
CGGiaattn Dne, Caiastta,
Shiiiong Zone, Shiiiong.
siiicar. Zone, Siiiqari.,
(2F) shiiiong Zone, Siiiong,
(RI) Pkt, Seawmcerabad ESD Kankinerroe
PO STLN G/ TRzN ON TENURE TURN OVER 3
X _GDE- II,
i. The folilowing posting/transfer are nereby orcered in the
interest of gtate 3=~
Sri, MEs No,, Name ~nc Postec Move
No, Desighntion, Gate.
Ezn. X I
* 2 3 * 4 5
i. MES-228046 GE 859 EWS OCWE Cai- 31 May
Terpada Roy, citta. 20034,
K Gee - 1I,
2, MES-3183858 shri cWs GE 859 EWS 33 Mny,
Caimttea, 2004,
N.K, har, X Gae-li, ‘
3. MES-263944 shri ESD GE(I) (R&D) 33 May,
Kankinarn. Chandipar, 200%.
PeKe gk raboxty,
X Gae-ll,
4, MES-467i64 shri. GE(I) (’D  ESD 31 May
, Chandipur, Kekinara, 2001,
EK. Fouth, K Ge-IX,
5, MES-23502¢ Siri GE, awwenati. GE, 3. May,
R K. Shama, X Gie. _ :
S/~ ILiiegible,
. D=1 (Pers) .
[ .
. e « e L.“U
ﬁ‘-'.{i}ij.hé. 4:;3 }*5“5"&‘ E9) ‘ PoTCaseoonsne

: Wf’ﬁﬁa@%
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(Item seven oniy) .

- 40 -
Nxe 5,

i 2 3 Y 5
6. MES-242428 Shr GE(T) (&F) QESB60ER 35 Moy,
: Jo!h?:to . GE Narmgi. 200..,

A’.GGJPEO X Gae-1I,

T e T =
7 MES-232649 Shrs GE Tejpur, GE 586 EP 2 3% Jduj,

2005,

the Mnag/nits mhcemed as & rected.

2 Move wiili be mmpieted in Cirect ocrrespondence betweec

3, Your attertion Ls Crawn t this HQ ietter YNo, 231306/%/

for strict mmpiiasace.

S¢/= Lileg.bie,

Lt, Oi.

P0-I (Persd
for Chief Engineer,

ony to -

5‘;89/5!191:/1510(1) cated 31 Jan 96 as amenced fmom time t time

CWE Caiaattn , CWE Tezpur, CWE shiliong,, HQ 136 Eks Egrs.

GE 859 EWS GE(I) (RD) Chepcipur , GE Quwnhatd, GE Kanpr

GE(I) Jomant, GE Narmigi., GE Tegyar, GE 586 EWS.

In =3

EIR EID EIP Ceii Master Hoicder and Offi ce Copy.

‘.'.
Tt
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; AL 2SSAM M. B 8 EMPLOYEES' UNICN,

"' Registered Uncer In¢ian BU, &Act, XVI of 1926,
Regds %o, 1400.

a Y . .
Brancr O7fice - Breach Office -

'Borjnrr : Affiiscted w’th l.D EF, M2 -t
a’ln’ﬂ!.uo ALLLN. -#.ut-!-O'] No, 230 M?i%m""m'
113&,?1]'3!‘ He.':,('{o ..Cez FOWI&PJA, JORIAT.. 5’ N:;:"*'l .
Dhignm, Linsion Offices HORHZR, R‘&.’""’_?‘
gomat, WwWaEIrd -.:.5. Si3eh ‘r

. o 0% Gideg
iKunfm rgrem, . 4 Tegpr,
|STATION, . Date

{mf. NQ.. oo

pFort W‘..s 9....:';:1,

{Catartta=. 2, ' .
; eecesescees OF posting Orcer.

iDenr Sir, |

We have recelved oompinin from variois unit regarding
iposting oxrcer Lssued fon your office anc regqested rect;t.'ﬁy
Gg x enrly &s possibie otherwise affected &s enpioyees are
igoing o CAT Gy,

1 As exampie MES/24248 Shri 2C Gope K II nf GE(I) &R aF
|Iomat reprted in 198i. IN 1983 as took a Ainrge of IN Stock
|anC ontined 1004, after posted to AGE I LKG agrin rewmrted
|4n 1996w hoiding DLVES took to date by Gepriving Stper

' B/s, B an X I time to time, |

|, That he wae & member of union as gelersi £iom 1981 to 1994,
|I»‘! 4997 ngnin took member and got cashier, as well as member of
{works Oommittee in Jun 1999 ¢ Dec, 2000 he resigned Zmn
'fum"-.on 1 Jump o AL BSCA and oot -sec, ship wiiie &ipex B/s, 1

' resigneds This pFactice bne by him oaly snve fmom posting
Tronsfier, Not oniy this person visited your office twice 4 =

|f year. ,
In vied of the above if this person wiil not posted £mn
A,'i‘- Joriat ompiex this yerr cnge wilil be fiied by nffected empioyees.
' He $s contj:o.‘;..‘.-.;!.?lg Issne/Receipt/Brky incdent snd Cwwkicer stafsf. |
| . Thig Ls fOr your info. piense.

Thanking yon,

F Opw D) =
; aby ( - Im. 3
| CE(2F) & 2 - for inm. S/ egibie,
I Amy HQ. Seqy«
| Ein C Bracu, | LIMESHI.
BiQ,, New Deihi, BR 03, et f,
S S ‘

-4 iy HQ 2 G Braaaa, FZ 05 e
*

I] n—xﬁ Nw De.,'.ﬁ;‘!-. v Wﬁd/\g




mnssire = Ska

Teie = 222-2529. chief Eaguheer,
' HQ Eustem Cormrnd
Mt w:!-.&.!&mc
Corcittt = 2-!ao

133.22%/2/ 200 5/5D/05/E!gr./EFC(I) 19 May, 2003,
Chlef Engineer (&F)

ghiviong Zone,
ShiLionge

PO STIN G/ TRANSFER ON TENURE RN OVER : WsKaII,
de Ref, hiai kssam MES mp.?.oyees Un:ion Letter cdntecd 04
Mry 2003 anc this HC letter No, 131322/200i/5D/03/Eagrs/
ELC(I) at. 03 Moy, 200i.

2 Piense instmet GE (I) (&F) Jomint o reilieve
MES-24248 shr. AC.Gape,‘S( =IX of GE(I) (zF) Jorpint o GE
N pxmg. by 3 Moy, 2001 positiveiy sa¢ fwd ormpietion of 2§
by 02 J8n 2001 dr infd of ACE(M) this HQ,

3. Tis nry piecse be trented as WP PRIORLIY,

S¢/- Liiegibie.

Doy _to :- | (%K.czmmmboxty).
e G)?-o
GE(I) (zF) Joyant - . P-III (Pers) '
Mmr strict oompiisnce. for Chief Engineer.
1066 BR, WR/1040, X348 1049,
26/5 FR /1066,

Cnse referred tm
CE(ZF) vice F/3049.

tﬁ .ﬂ] L al L] r ™
Y " .- "2

MWM%

‘(—.—a-‘u FNR LT |

S SR



AL ASSHI Me Ee Se BMPLOYEES' UNICN,

Regi.stered Under Incirn TU. ACt, XVI of 1926,
Regd, No, 1400,
Brfindh Office ~

e . Brandi Office -
cose Aifeingted with 2.1 DL EF. coess
L E NN Aﬁfw}ﬁ j.r;ts,oi-l NO. 130. LN N

il i 3 “
Hend Offl.ce s ROWRLAI, JORIAT.5, -
Ligneon Office s BORJHAR, WWHIRIL 35,

CIRL RN 3 OMe Co RIMAUIZNDRAN SECRETARY 3 0MeM.Me SALKI 2,

STZTION : Joghnt- 785 005,

Ref, No, aa/MES/HI/JOR/ 203/ 28,

™

Hendginrters
Chief Eagineer,
Eastem Cormond
M rt Wiiisam,
Kotk atn «2u.

ite - 06 Sep 2001,

REPRESEN TZTION AGLINST ZNONYMOUS L ETTER,

Regprected 8SLr,

i Xemx mpy of kil Assrm MES Hmpioyees Union Letter

Nas been recelved by this Branch Union thmugh GE (I) (2F)

Jorhat, It is evident that the ietter pnad, which was used

by the person, who has aroaymousiy ompiained ngriast the
various posts neld by Shrl AC Gpe, K II, was A office

bearer of this Branci Union, It gpprars that, he, who has
soaymo siy ompistned, weited th tike ~dvintages with the
servi.ces at GE (1) (&F) Jomat odatinuougiy,

Brinch union woull iike to point out that the ietter heréd

Farther this

- unged by the indivimial, Ls 1ot at ol neged by any branches.

fh,_\... : 0oFf thEoQOQQOO

‘ ‘C&a/w-rm-ﬂ?’
‘\‘——-h"-l. ot ,..’



2nxe 7 °

nf the ZLL asgom MES Empioy ees Uninn aow-a-iys. The
Lotest ietter hend of the Union ommprises Lekhrpani Branch,
wiich Ltgelf pmves the varacily of the anonymous ietter,
It ppenrs that peroHN, wio has written the Letter La the
obgmliite ietter hend &s beiongiag o the storekeeper cacre
SAC well aware of the ofifi.cihal abbrevintions.

2. This Branch uninn onfime the post held by Sari A.C.
Gpe in the ZiL Inin Barrack Stores Cadre Associntion,
Jomat Brancdh, s a malimosiy eiected nost, wihich has been
notified to youl ia advance vidle Braach Zssociation's letter

dnted 01 Dec. 2000,

3. This Branch union 4e in the view that a1 importaat
ffice benrer s entitied pmtection fmn pwsting order in
ncoordince wihth aG's Br, AiQ ietter No, 74363/0rg,-4(Civ) (d
nte 23 Feb 93, 7436i/0rg-4(Civ) (d éntec 04 Oct., 93 ancd your

HQ ietter No, 131322/2/70/99/93/Engrs/ELC(I) of 12 Jniog,

o that the faaction of the Remgniged Zssoc.ntion is not

nmpered e  imnatared posting of n Lmportmnt ofiflce

bearer,

4. ks regarcts the perfomance of shri AC Gope, as K Gee II
in GE(I) (aF) Jomat is very rch apprecintef by aii ofifcers
A1C Rahs Oagtafif mnd nothiag adverse hns.ever Ome tn nur
notices Mriag his tiil dnte temire in this station. The
aiiegntiong refiected in the mionymous letter Ls thus totnily
frise, but o persoasi emity C need ot be masidered plense,

Thankiag you,

Yours fanthfhily
onY m 5 s‘y- I..‘.:Le.:-h{eO
Henquarters, (MeM, SR2KkE ) ,

Chief Engineen Alrirce) | Secretnry,

Shiiiong Dne,

y : Jorman i g
Egnmt Faiis Camp hi MES W Jomnt Broach.

PsO.~ Nongiyer, Saiiiong- 9. Mr infmmation plense.
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MES - 242428

mis Cagndran Gpe, K Gle II.
C/Os G E (I) (2F) Jorrat,
Jormat-785 005 (&gsam),

i6 Msy 2001,

e Ciief Eiglneer
Hexadgiarters,
nstem Comnand,
Mrt Wi.ilim,

Koikatn = 2ue (Thmagh Pmper Crannel) .

POSTING/TRANSFER ON TENURE TERM OVER 3 &S GDE-1I,

Regpected S-.r,
ie Piense refer your Healqiarters po sting/Transfer orcer
benring No, 131.322/2/ 200%/5D/03/Engrs/EiC(i) datec 03 May,

2005,

2. In this eonnection, with cie regpect. I beg to mhmit
the ;n.-.e,ow..ng few Lines Mr ¥Your kind mag.ferntion and

enriy fovourable orfers plense,

3. That .Si.r. vicCe ser, No, 6 of ~bove Pcst;i.ngOrc’:er,

I gtencde posted o GE Napangh snC move o be oompletecd by
3% My, 200i. In this manection, I wouicd iike o place
Mr your o:i?ls:.ﬁemtz.on that, I am the elected Secretnry of
&L Indin (MES Barrack-4, Stores Cadre Associntion, Joraat
Branche I was eiected as Secretary oFf Jopint Braaca o.,
2LBSCa# nn 0ist Dec, 2000 and as per the odastitution of

2L BSCx, Jornat Braici, ny tenire of Secretary siali remnin

in Mrce wef 03rc Dece 2000 tn 02 Dec. 2002,

4..'000‘.
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4, S.r, Ln acoiimice with the pmvisions omatained
P

vace para 3 of AGjutmt Generni's Br, #lQ, New Deinl ietter
No, 7436i/0rg-4(Civ) (@ aated 23 Feb,93, ns ersiriaed vicde
#G's Br, letter No, 7436:/0rg.-4(c.v) (@  cdnted 04 Oct.93,
Your HenQguarters Letter i\*o. 13132?/ 2/99/83/Engre/EiC(3)
fated L2 Jul 99 and cimiges be.ng incincded in the Station
sSeniority iList on the bashs of sty of persomnel fr posting
» Tenmare/MNon-Terire Strtinng, an importont O0%%lce bearer
nf Union/asspciation Ls entitied MHr pmtection £fmn
trr.ﬂsfer. In this wmanectinon, #n Xemx wmpy of the anuni
OCoavertion of Branch By election of ZLBSCE Jomat M the
remiintion adpted La that Convenrtion Le erciosed Nerews: th

MHr your kind ready refiereace,

5 S.r, in view of the c.ramstsnices as erxmernted
rbove, I humbiy redqiest your #onour mey be kind ervach o
crcel my posting order at the enriiest, r which act of

kinchess, I s1nll ever rensin gratefal to yory,

Thrnking you,
Yours fntthfuily,
58(/= Iliieg.ble,
i6/5, |
Encins=is stated fbove., (2255 Camndrn @pe, XK Goe II),

A(&- Zlge Ny n =

Headlgr arters,
Chief Ehg.neer,
Etstermn OGormand
Port Wiiliim,
Koikato= 20,



Encios- %) piication dated

Mpy O s-

6\

- 47 -

anexize = 9,

Teie AF: 4884, Requstered post,

Darg abiiysnta (I) (V:y-ase;ﬂas,

Garrieon Engineer (I) (Zirforce),
Jomat - 781005, (Zssem) .

|1066/1049/212, i8 May * 2003,

Hendqinrter

Chief Rgineer (&P,

ghiiiong Zone,

Eigphant Falie Carp,

PoO. - Nongiyer.
Shiiiong - 09,

POSTING/TRZNSFER ON TENURE TRV OVER
S _GDE L1

-
Lo

Refereice HQs, CE EC Cahicuttn Letter No, 13i322/2/
20:/50/03/Eagrs/ELC(3) Anted 10 Moy ' 20031,

2. appiiontion cated 36 May f 200i aafressedtts HQs.

CE EC Caoicatta sulmitted by MES/24248 shr. aC Gope, K
Ge 1L of this Givision, reqiesting t review anc cmcel
his posting on the gmuncds mertioned is M rwarced herewitn
Qlly recmnenced /mr mnsideration,

L3 -
g o

Remmnencntion siip
0 Mrwarted herewsth piense,

SC/- 1iieg.bie,
(Ve GMarais),

Msjor
GE(I) (2F) , Jorat.

16 May' 213 In apiilcnte,
wh) Xemx mpy of (4% Ina.a
MES/Brrrack & Store Cacre
EAggo cuatinn Letter No,
RLBSC2/0or/ar/76 cCated
01 Dec, 200i in apilente,

BO(2F) Jomnt - or inHmation with reference to

thelr Letter No, 107/205/BS ct. 36 May, 2001,



A, .

REQOMM EN DED,

CENCHL 210N OF HIS POSIING ORDER.

8¢/~ Iiieg.bie,

Station 3 Jophat -« 785005,

Date 3= 18 Mgy ' 2001,

K (VG Marsii),
Mgpjor
GE(I) (aF) Jorat,




.

Tele s &F/ 2358, Heenddqinrters

Chief Engineer (aF),

Shiilong dne

Eiephiant Frlis Cmp
PO : Nongiyer,
shiiinng - 793 009,

81006/BS/3631/ELC(1) , ui * 2003,

. Hendqinrters
astem Omnong,
Eng.neers Brano,
Myt Wiiisanm,
Caraatts -~ 25,

Pos"xwe‘mm_s_x;m ON_TENURE TURN,
OVER X II 3 MES-242428 SIRI AC_GOPE,

ie A appiication dated 16 May 2005 salpbtted by
MES-242428 shrzi 2. G Gope, K-IL of GE(I) (4F) Jopiat
reqiesting mr cahceiintion of his posting is Drwearded

herewith for your farther action,
2. Remomendntion of ACE this HQ 45 nied encuo sedl,

SC/- Iiieqg.bie,

(OM Prskash),

Maj.

P=-I1 (Perg .
| Encis s i4 Sheets, Hr Chief Eagineer (2F) .

, |
[ GE(I) (&F) Jomat « %or infmd wrt yoar Letter No,
: ' 1066/i091/Eia cte 03 Jui, 2003,

o e o . &t 4 e
.




E:ﬁ! _i : - L1
Teve 3 222~-2700. Chzef B‘lg.:-ﬂeer,

HQ Eastern Gmnand
Mrt wiiiaom,
Kojkats « 2i,

131322/2/2003/50/ 5/ Bagrs/EiC(T) « 14 Sep 200i,

Chief Bigineer (aF),
shiiiong 2one,

POSTING/TRANSFER ON TENURE WRN OVER 3 SK II,
ie Ref your ietter No, 81006/Bs/36i/EiC(I}) (t.20 Juk, 2001,

2, Pppiication Cte Mzy, 2005 in respect of MES-242428
Szt 2. C Ope, K-II of GE(I) (2F) Jomat has been oonsidered
mpaﬁaet?. cnily A exmained in Lts entirety with o view to
egare that 10 natural justice is deried o the R individal,
However, Lt iatks substmice sAC hag been rejectecd by
&ppmpriate ievel at this HQ,

3, Pienge Lnstmct GE(I) (2F) Jornt to Cesgpatch the
inchvidial o his Aew unit L.e. G E Norsngh Mrthwith and
salmit oompietion rewrt to this HQ irmed.ately.

4, In this mnnection ref. 2G's Branch Zmy Hgs, ietter
No, 16042/0rg.4(Civ) (d cated 310 Mar 99 Parn 2(0) .

8¢/ Iiieg.hie,
(zciatya Dags,

Lt, Coie
LD=I (Pers
m;- Hr Cief mgs.neer.

- GE(I) (&F) Jomat - r inm,

i

a 4

Co an
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MES=242428

Mii Ciancrn pe,

C/0e G E, (I)(aF) Jorhat,

is Jen 2002,
Chief Ergineer, '
Henlunrters
Enstern Oomaané,
Engineers Branoa,
mrt Wiilien,
Koikatn = 2i.

(Zupug) Pmoper Chranel) o
POSTING/TRANSGFER ON TINURE TJRNOVER; &K GDE 13
Regpected Sirx,

Le Piease refer your Henddinrters ietter No, 1331322/2/
200/50/25/Engrs/EiC(I) cated i4 Sep 200i, tile odntents of
whidi commanicented to me vice St GE(I) (2F) Joriat ietter
No, 1066/2072/Eiz Cated 10 Jan 2002,

2 In this matext, with die venerntion, I qibmit the
iiowing few iines Mr your kinc oasideration mad

fawirrbie orders at the eariliest pliense -

3.  Tat sir, vide Ser No. 6 of your HQ posting orcer
No, 331322/ 2/2003/50/03/B1grs/ELC(I) dated 03 May, 2003,
I stehcdposted to GE Narmigh, I had repressated on ry
posting, e to ry inwivement in the il India (MEQ

Barrack Stores Assoc.ntion, Jorhst Branch, ns its Secretrnry.

r 4'\;? I esesse

.
[



5%

w 52 =
AN X, 12

I an legitinntely eiectecd as Secretary of ALBSCA on

0212, X. &as per the mnstitation of the ALBSCz, the
Secretary ost tenire is r Two Years, The aIBSCa is o
rewagni. el Assochntion by the @Dvt, of India, Minlstyy of
Defence. The eiection of 2LBSCk is heid once in, Two Yenrs. |
The mngtitation of ALBSA has not yet been unaiteredy
cwanged at the higiest lLeveis, OContention of my represent-
ation was baged on the existing mies firmmed mr the
pmtéction rerdered o the importaat offiice benrers of

union/assoclatinon, e innged miie posi.tion has never been

notifled to ALBSCA by your ofifice or sy other sibortante

ofifice, 0 as M bring the smme to the notice o affected " '
execiti.ve of#.ce bearers of the union/association, The
withdrawai of pmtection fmn posting/trajsfer to an - i
smportant ofiffce besrer and any disnges thereon is o

be mnsgidered oniy afiter the Ghsssinn ot JM ievel, which
hag 20t beer eioborately Lndionted in your HQ ietter in
which ry iLmpiementation of psting order hng been insisted
upon, My assamption as Secretnry oF A BsCx, Jorhat Branch
was otified to your HQ vide 2L BSCx, J2 fat Brench ietter
No, zIBSCA/JOR/BR/76 Cnted 05 Dec. 200, Ko sy objection
has ever been macde by your HQ on this evente Had,I/2IBSCa
Jorhat brancy been infpmecd at the Lnitial gtnge, the
ompiicntion woulc have been averted r ever Or every

Lmporteat ofifice bearers and I woulic have been moved to

MY NeWiYeeocoooo
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Enx, 1-20
By newiy postec station acodrdingly, However, since this

criteris is pert:;:.ni.ng D 2.BSCA mastitation, I have oot

no other points on the Lsste, except ™ regaest your honour

to kindky ciarlfy the s“sste, before a fanai orcer to reiieve

Le issned, ngilering the tem of & eiected secretrry
of & Remgniged Assoc.antion,
4. Semndiy, I wouicd iike tn pince my personai pmbiens

to your kind onghleration, Tat S.x, my £amiiy is
stationed at Josnt, before my iast posting to GE 869 EWS,
I haa retained the married accn, at Jomat snce I w

posted I & field station and at that time my cuicren

as

were stycdying Ln Scwnis a1 Ooiieges at Jorist., after

reprting to GE (I) () Jomat, on my rewsting, my cduidrer’s

edication remsined the smme, Now my eicer Dmghter 4s

stadying in Goiiege aac her £aal acnfenic session is cbont |
» ompiete after Decanber 2002 I have no fenr reintiveg at
Johate MY eifer 09 is misd ‘reacng in Dibmgarh Ue:r.'-.versii.tir
by strying in & Private Hogsteli, My move now orcered by ymar

HQ m:y totally dmage the x career nf stuat.eg of ny

culicdrens as sy dimges La thel.r oirse of study defini tely

effect their mutine giinrkus md Mrther pmspects. I had
Pt aditted my o0 before my posting order is Zssued by
your HQ, It wili be a grent CGLfficuit Mr a iow padd

apioyee to trke them back to the pince of posting st this

Junctiresecoee
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EMNxe 126

JWctare or to mannge the trippie estnbilswments, on my
mve  the newiy posted station, wiich reguires kind
onghcerntion at your HQ fmn mii aghes sLavoived L thls

ﬂSp@Cto

Se In accition to the above, it is Mrther sibmitted
that I have airendy attained 56+ yenrs of age and every
stage of my ?s.ﬂe gome kine of help Ls required Fmn the
fmily siée to kegp me &it, I£ I ienve rmy wife at Jomat
n ook after my dmughter, my henith mndition ney
Ceteriorate a1 I wouic not be nbie to attend my fomhiy
members &t ~ Glstaat pince mC aitogether, it wiii be
severe biow to the entire fmmiiy, %1% onething goeg wmng

in Jatire,

6e Shr, in view of the gemine pmbiens be. ng fnced by
ne, miy I regiest your honour to kindiy cefer ry postiag
wpto the end of Decs 2002 ns & gpechai case, 0 as to
erchie me o emeliorate my poslition sc  move to the
newiy poste stntion as ordered by your HQ, fmr which act
of kintness, I manmy fmmiiy members ginii remain grotem;
to yout & r,

Thanking you,

Yours falthfily,

8¢/~ 1iieg.bie,
&B/J ".?!/0 30
(zail Chencrn Gdpe, SK Gae II)

(MES-242428) ,



S

zanemize = i3

Teie &F s 4884, CGarrison Engineer (8) (Veyusend)
Garrison Bigineer (I) (airforee,
Jomint « 785 005 (assem) ,
1066/ 2090/ E. 12 Feb, 202.

HQ Chief Eng.neer (aF),
ghiliong Zone,
s‘.@u&&o‘ﬂg - 09.

POSTIN G/ TRZNSFER ON TENURE U RN-OVER
K o= II,

e Reference CE HQ EC Koikata g.gani No, 0.,7040 éated
05 dan 2002

2 Fpiicntion dnted 16 Mry 2005 in respect of
MES-242428 Shri 2. G GOope, K Gde II hag been rejected
by CEHQ EC Koikatts vice No, 331329/ 2/2003/50/ 25/ Engsy
EiC(I) cnted i4 Sep 200i ¢ £naily Nas pressed or
impiementntion of posting vide above cited g£.qani and

inclvinl has beer infpmed by this office ncodrdagiy.

3. s fresh fppiicntion dated 18 Jan 102 aclressed

to CEHQ EC Koikatn ﬁuough Pmper A an €., salmitted by
above nmec’. inalvi.Gidial requesting for cancaiiation of
his posting Ls Hmwarced herewsth (.f.n Mpilcatd . 2s the

Ppilcntion is gell expicnatory, no mmments to niffer N ense.
&

Lf - Io.'.egS.hs.e.
(VG Marail) .
Encis- 04 gheets, Mzj.

Garrison Eagineer.

. e e e
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Tete s aF/4884 Garrision Eaglneer (I) (2irforce

Joﬁ‘h‘:t - 785 005, ‘AS&“") .
1066/2i1 2/ i 2. 09 Mar 2002,

B (aF) Jomant,
POSTIN G/TRANSFER ON_TENURE WRN OVER,

de Reference your ietter No, 107/230/BS cntecd 18.0%. 2002,

2 In thisg mnection a mpy of HQ CE (&P Shiliiong Zone
ietter No, 81006/9/BS/FRL/EIC(I) cante 2. Feb 2002 is
pmarcec herewiths, Plense instmct the ‘ndividai to keep
rendy imself o pmceed to his new ity station of his pt
posting, Nevesstry movement order swwing the cnte of S0S
ne oa 15 2pr,2002 is being issned swrtiy.

S¢/=- Liiegihie,

(Vo Ge Mna ra.'v.i.)
Encu. s One, Major :
GE (I) &F Jonat,

Qpy of HQ CE (4F) Sz ietter No, 83006/9/BS/FRL/EIC(I)
dnteC 25 Feb 2002 adlressed to GE (I) 2F Jorhat,

AS RHOVE,
de ReZ Your ietter No, 1066/ 2090/E dntec 12 Feb 2002,
2. ZZppiication dated 18 Jan sulmitted by MES-242428 Sar
EC @per K Gle-1X your 0ffice hag beed omngl. cered sac ,
rejecte by CE of thig HQ with the Miiowing remarks s-

(2) Plense impiement posting order first irned.~tely,.
(B Piense advise the iZndivigwal to 8ppry posting
from new Mty station, .
3. Erciosires received vice your ietter guoted above i
returmecd nereweth fodOr your fMrther nction.
S¢/= % x x x
(J emes MJ)
Copt,

D-III (Pers,)
Encis (04 shcets. r Chief BEnglneer.

- L)
T [
9 !

L;J’J. P .
o len e

W,
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4, You wiil salmit the Mmilowiag befre ieaving this

Zapesire = 35,

Teie s AF/4884, Darg zbhiymata (I) (Veyosens)
Garrieon BMgineer (I) (2IRforce .
JOIh-":t - 785 005, (Assffﬁ) .

2066/ 2835/ K &, ii Mar 2002,

. ~———TTN———
MES/242428.

Shri Ly Casndrn Gope, K Gee II,

POSIING/TRINSFER 3 &K_GDE II,

ie You are hereky pemmentiy trrasferred o GE Narsngs, R
in the interest of the State. | \

2.  mthwority :- CEHQ EC Koikats ietter N0, 331322/2/ 101,50k

.50/03/Bagrs/ELC(I) cated 01 May, 200i.

3.  You wiii be reileveq of your ities M@ S fyom thie
officeon 15 Ipr 2002 (), You wili report t your new
ofifice after availing usinl joining/joumey perod as

aMmissibie, .

office s-
() Ciearmce certificrte frm mii macermed,
(D Departure repmrt, (d Ration card if heic Ma
() You wili sarrencder your Ldentity carc to ymur
A
new unt/office, ,
5. (AN N NN K
X ‘.".:r!\:'w‘)" !'f : ' .. ;
A Crancabsly -
’ . .-..m"



ZNN X, :‘5.

5. Itny piense be foted that your psy snd aiiowance
for the moath of Mar 202 have been cisimed® by thie nffice and
r the ronth of 2pr. 002 wiil be vinimed by your hew unst/

nffice after you hnve regorted arrivai there paysi.caiiye.

6. Certified that the incivithal iLs not lawived in any
Cischpiinnry /SPE/CHL cnse s there isg nothing eise agalnst

the indviiat.

. i
T Tr/Dk ney e nad on gHpiicntion, ))\ \¢

8’./- Il.?.egi.ble.

Major
GE (I) (Am Jom oite

Dhetribation. FOR GE NARINGI oniy.
Ove CEHQ EC Kojknta - 2. nELC PIY - RE. 4,500/« P,M
02, HQ CE (2F) shiiiong Dne. Dz (459 - Rs, 2,025/~ P.M,
03. HQ CE shiilong Zone, SCL- - Rs. 120/- P.M.

04, CWE Shiiiong,

g Wtok « | Re,6,645/- PoM
05, CD& Narrﬁg;.. Gwwmati, ' 4 / ollie

06, AXK Siiiiong. Date of kirth - 331 Dec,46,
07. &0 GE(I) (zF)Jomnt, NI, - 0L &g 2002,
08, JCDZ(F) Meetnt, Servi.ce ok, Centrrilsed.
09. A2 BSO (2F) Jomat, Balrace of Hie 292 (s,

10, GE Nazrengl,
ii, B (2F) Jomat.
12, eesseseseses SEctinng,

DEUJC'JION.
(2) GPF @ Rs, 1,000/~ PM (GPF &/C, No, 409675P0

(D CGEIs @ Rs. 30/~ PM,

L

it e i o 88 5 s ree s e S e gt



